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 COMMITTEE  -ON  THE  WELFARE  OF

 क...  क...  “म
 -

 क  -  R.  ह.  BHOLE  (Bombay—
 South  Central):  Sir,  I  beg  to  present
 the  following  Reports  (Hindi  and
 English  versions)  of  the  Committee

 ‘en  the  Welfare  of  Scheduled  -Castes
 and  Scheduleg  Tribes: —

 (i)  Eleventh  Report  on  the  Minis-
 try  of  Railways  (Railway  Board)—

 ‘Reservations  for  and  employment  of
 Scheduled  Castes  and  Scheduled
 Tribes  in  South  Central  Railway,  ard
 award  of  petty  contracts,  parcel  boox-
 ing  agencies,  and  out-agencies  to
 Scheduled  Castes  and  Scheduled

 ‘Tribes  in  South  Central  Railway.

 (ii)  Twelftr  Report  on  the  Minis-
 try  of  Railways  (Railway  Board) -
 .Meservation  for  the  employment  of
 Scheduled  Castes  and  Scheduled  ‘Lri-
 bes  in  Central  Railway;  and  award  of
 petty  contracts,  parcel  booking  agen-
 cies  and  out-agencies  to  Scheduled
 Castes  and  Scheduled  Tribes  in  Cen-
 tral  Railway.

 -

 »MR.  DEPUTY-SPEAKER:  rder,
 ‘Order.’  This  is  not  the  way.

 DR.  FAROOQ  ABDULLAH  (Sri-
 nagar):  On  a  point  of  order,  Sir.  I  nave
 alrecdy  given  notice....  (Interrup-
 tions)

 SHRI  JYOTIRMOY  BOSU:  Please
 allow  him  to  make  a  personal  explana-
 tion....

 MR.  DEPUTY-SPEAKER:  I  will  not
 allow....

 SHRI  JYOTIRMOY  BOSU:  He  has
 given  notice.

 MR.  DEPUTY-SPEAKER:  I  would
 make  it  very  clear  that  if-he  has  g:ven
 ‘notice....Please  listen  to  me,  Mr.
 Jyotirmoy  Bosu.  When  both  of  us  talk,
 nobody  understands,  neither  the  people

 are  able  to  hear.  Should  we  not  adopt
 a  rational  method?

 ‘Therefore,  1  am  ‘replying  to  you,  that
 the’  has  given  ‘ridtice-  ‘for  ‘personal  ex-
 planation  to  be  '  -  80९,  it  is  under  con-
 ‘sideration.  Therefore,  that  is  over.  it
 is.  under  consideretion.

 का

 12.36  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 ‘COLLISION  BETWEEN  TWO  SUBURBAN
 TRAINS  AT  ROOLI  JUNCTION  NEAR

 BOMBAY

 tt  राजेश  कुमार  सिह  (फिरोजबाद) :
 उपाध्यक्ष  महोदय,  मैं  भ्र विलम्ब नीय  लोक;

 महत्व  के  निम्नलिखित  fay  की  शोर

 माननीय  रेल  मंत्रो  जो  का  ध्यान  दिलाता

 हूं  तथा  अनुरोध  करता  हूं  कि  वे  इस

 संबंध  में  भ्र पना  वक्तव्य  दें  :--

 “बम्बई  के  निकट  रावोलो  जंकशन

 पर.  24  अ्प्रैल,  1981  कों  दो  उप-

 नगरीय  रेलगाडियों  की  टक्कर  के  परिणाम-

 स्वरूप  भरहुत  से  व्यक्तियों  को  मृत्यु  भो
 झमेलों  के  घायल  होनें  क॑  समाचार  ।'

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  AND  IN
 THE  DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  MALLIK-
 ARJUN):  Sir,  on  24-4-81  at  about
 16.15  hours  B  90  Up  Bandra-Bombay
 VT  local  side  collided  with  CM  15  Down
 local  near  Ravli  Junction  Cabin  of  Cen.
 tral  Railway.  As  a  result  of  the  sol-
 lision,  2  front  coaches  of  B  90  Up  local
 derailed  and  capsized  and  got  inter-
 locked  with  the  rearmost  2  coaches  of
 CM  15  Down  local,  interrupting  through
 traffic  on  the  Harbour  Branch  line.

 I  regret  to  say  that  as  a  result  of
 this  accident,  23  persons  lost  their
 lives,  52  sustained  grievous  injuries  and
 24  simple  injuries.  In  addition,  79  per-
 sons  sustained  trivial  injuries  who  were
 discharged  after  being  rendered  first
 aid  in  the  hospitals.



 PWithin  ‘neinutes  ‘of  the  occurrence  of

 the  ‘aceident,  Ambulance  vans.  were
 rushed  to  the  site  by  Civil  Police,  Sion,

 ‘Bombay  Port  Trust  Railway  -ahd  ‘Fire
 -  Sion.  The  injured  were  16-
 moved  to  Tilak  Hospital,  Sion  and  KEM
 ‘Hospital,  Dadar.  Medical  Relief  van
 *f¥om  Byculla  and  breakdown  trains
 -frem-  BycuHa  and  Bandra  Marshalling
 Yard  were,  aiso  despatched  to  the  site.

 Chief  Operating  Superintendent,  Chief
 Signalling  and  Telecommunication  5
 ¥ineer  and  other  officers  from  Central

 ‘Railway  and  Divisional.  Railway  Mana-
 zger,  Bombay,  accompanied  by  otner
 Divisional  Officers  reached  the  site  im-

 “mediately  to  supervise  rescue  and  relief
 ‘operations.  -Deputy  Minister  of  Rail-
 ways  accompanied  by  Chairman  Ruail-
 way  Board  and  Member  Mechanic,
 Railway  Board  proceeded  to  the  site  by
 air  to  see  that  all  possibie  assistance
 is  given. to  the  victims  of  the  accident.
 They  also  visited  the  injured  in  the
 hospitals.

 Ex-gratia  relief  has  been  arranged  to
 the  next  of  kin  of  the  dead  and  to  the
 injured.

 ‘Prima-facie,  the  cause  of  the  accident
 appears  to  be  human  failure,  the  motor
 man  of  Bandra-Bombay  VT  local  dis-
 regarding  signals  and  colliding  with  the
 other  train.  However,  the  Commissioner
 of  Railway  Safety,  Central  Circle,
 Bombay,  who  is  an  independent  statu-
 tory  authority,  functioning  under  the
 administrative  control  of  the  Ministry
 of  Tourism  and  Civil  Aviation,  com-
 menced  his  inquiry  into  this  accident
 yesterday.

 थी  सयोक  कुमार  सिह  उपाध्यक्ष  महो-
 दय,  माननीय  मंत्रो  जो  ने  जी  सदन  के

 “सामने  अपना  वक्तव्य  दिया  हैं,  इस  के

 पूर्व  भो  बहा  से  वक्तव्य  दुर्घटनाओं के  बारे
 में  मंत्रो  जो  द्वारा  दिये  जा  चुके  हैं।

 मान्यवर,  पूरा  देश  चिंतित  है,  रेलों  में

 यात्रा  करने  वाले  लोग  तो  चिंतित  हैं
 ही  लेकिन  अ्रब  कुछ  ऐसा  लगने  लगा है

 कि  रेल  से  यात्रा  करके  लोग  नने  घरों
 को  लौट  कर  जायेंगे  या  नहीं,  इस  के  लिये

 VAISAKHA न,  "£968  (SAKA)  trains ot  RaotiJn.  36
 near  Bombay  (CA)

 उनके  कम  चितित  रहत ेहैं  ।  1980.0

 अमें;  पहले  ही  10  दिनों में  200:  पकी

 “रेल  की  ज़्ुघटनाओं :  के  शिकार  हुए  शर

 “दुनिया  से  अले  गये  ।  पिछले  5  मंदी बों:  के
 बारे  में  मैं  यह  कहना  चाहूंगा कि  इन.  6.

 महीनों .में  6  रेल  दुर्घटनायें हुई  ।  इस

 का  मतलब  यह  हुमा है.  कि  एक  महीने  में

 औसतन  एक  दु घं टन।  हुई  कौर  श्राप  ने  उस

 में  10,  20  प्रीर  25  लोगों को  दुनिया
 से  भेज  दिया  ।  यह  प्रापकी  रेलों  में

 दुर्घटनाश्रों  का  हाल  हैं  ।

 झाप  के  रेल  विभाग  के  कार्यालयों  के

 बारे  में  एक  रिपोर्टे  की  तरफ  आपका

 ध्यान  दिलाना  चाहूंगा  ।  झटके के  नवनारत

 टाइम्स  में  यह  निकला  हैं  :

 “एक  रपट  में  कहा  गया  कि  1977-

 78  में  हुई  28  बडो  दुर्घटना ग्र ों  में  से
 17  मानवीय  भूलों  का  परिणाम थीं  ।
 रेलवे  दुर्घटना  जांच  समिति  नें  लगभग

 डेढ  दशक  पूर्वे  इस  कारण  की  भ्रौर  विभाग
 का  ध्यान -  खींचा  था  ।  इस  रपट

 में  स्वीकार  किया  मया  कि  1977-78

 में  376,  1978-79  4  364  झोर

 1979-80  में  375  दुर्घटनायें  सिगनल

 व्यवस्था  में  दोषी थ्री  जाने  से  हुईं थीं  ।
 मानव  भूलों  से  होने  बालो  दुघंटनाशझों
 में  चालक,  सह चालक,  फार्म  शादी  के

 दोष  प्राय:  उजागर  होते  रहते  हैं  लेकिन

 रेलवे  के  भ्रनुसंघान  संस्थान  का  कहना  है
 कि  रेलवे  कै  इन  तमंचा रियों  में  झाघुन्क
 करण  से  उत्पन्न  सदस्यों  को  समझने

 ae  नई  चुनौतियों  का.  सामना  करने

 का  मुदा  बहुत  अधिक  हैਂ

 यह  इन्होंने  कहाँ  है।.  रेलों
 में  जो

 दुर्घटनायें  हुई  हैं,  पिछले  संल  कप्रैल,  भर

 अक्टूबर  में  जितना  दुर्घटना  हुई  थीं

 कौर  इस  साल  अप्रैल  और  अक्टूबर  के  बीच

 में  जो  दुर्घटनायें हुई  हैं,  उन  का  मगर

 हम  मुकाबला  करें,  तो  यह  पता  चलेगा  कि
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 प्री  राजेश  कुमार  -.

 जहां इस  साल  ममेल,  झर  अक्टूबर,  1980
 के  बीच में  502  दुर्घटनायें  हुई  हैं,  वहां
 उच्च  ',के  पूर्व  अप्रैल,  भोर  अक्टूबर,  1980

 के  बोच  में  429
 दुर्घटनायें  हुई  थीं।  इस

 ave से  श्राप  देखेंग  कि  इस  साल  दुर्घटनायें
 अधिक  हुई  हैं  ।

 ि
 भ्रब  प्रश्न  यह  प्राता  है  कि  इन

 डु बंटना भों  का  कारण  क्या  ह ै?  मंत्री

 महोदय  तो  कमैटी  बठा  देते  हैं  भोर  इन्होंने
 जो इन  दुर्घटनाओं  को  रोकने  के  लिय
 सेफ़्टी  विभाग  बना  ग्खा  है  ,  पता  नहीं

 उस  को  मपनी  कोई  सेफ्टी  है  या  नहीं,
 लेकिन  य  जो  फोर्स  हैं,  उन  से  पता  चलता

 है  कि  इस  मामले  में  कितनी  प्रगति  हो

 रहो हैं  ।  यही  नहीं,  मैं  आपका  ध्यान

 “बम्बई  उपनगरीय  रेल  व्यवस्था  की  तरफ
 चिल्लाना  चाहता हं  ।  मई  13,  1978  को

 बॉस्ट्रन  रेलवे  पर  गोरे  गांव  भोर  मलाड

 के  सोच  में  जो  दुर्घटना  हुई  थी  ,  उस  में
 बोस  भ्रामक  मारे  गये  कौर  100  आदमी
 घायल  हुए  थे  ।  इसो  तरह  से  12  फर-

 बरी,  1976  कोमाटुंगा  क्रोस-श्योर  पर

 थाना  बाउन्स  Fo  टी०  लोकल  का  जो

 एक्सीडेंट  ओप्रा  था  ,  उस  में  68  आदमी

 मारे  गय,  22  लोग  बोगी  में  हो  जल  कर

 मर  गय  थे  धौर  200  लोग  घायल  हुए
 थे  ।  1८  अप्रैल,  1978  को  वॉट्सन  रेलवे

 पर  ही  शभ्रहमदाबाद  जनता  एक्सप्रेस  शोर
 लोकल  ट्रेन  में  जो  टक्कर  हुई  थी  ,  उस  में

 11  लोग  मारे  गये  थे  और  23  आदमी

 'घायल  हुए थे  ।  यह  बम्बई को  उपनगरीय

 रेलों  की  श्रापकी  व्यवस्था  है  ।

 मान्यवर,  मैं  यह  बताना  चाहता हूं  कि

 पहले  सौराष्ट्र  मेल  एक्सप्रेस  ,  जो  माघ।  में

 टकराई  थो,  मेरा  ख्याल  है.  वही  है,
 राज्य  मंत्री  ने  कहा  था,  वहां  उन्होंने
 वक्त  में  कहा  कि  हम  टेलिकम्युनिकेशन
 सिस्टम  का  श्राघुनिकीकरण  कर  रहे  हैं  ताकि

 Tease म  हो  पायें  ।  पता  नहीं  यह  धाधुनिकी-

 APRIL  27,  1961.  .  trains  dt  Raoli  Jn.  300
 near  Bombay  (CA)

 फ़म्न  कब.  से  चल  रहा  है  कौर  कब.
 भ

 होगा ।  यह  पूरा भी  होगा,  इसमें,  मुझे
 संदेह है  ।  जसा कि  मन्त्री  जो  ने  करदा,  है,
 मैं  चाहता  हूं  कि  इसमें  जुड़ो शियल
 इंक्वायरी  होनी  चाहिए  तभी  कोई.  परिणाम

 इस  एक्सीडेंट
 के  बारे  में  हमारे  सामने

 भरा  सकेंगे  ।  नहीं  तो  यह  प्रश्न  जो  भल बारों

 में  प्यारा  है  कि  ।  एक्सीडेंट  दमा  कसे

 है,  उसके  बारे  में  सही  निष्कर्ष  पर  नहीं

 पहुंच  सकेंगे  ।  मंत्री जी  ने  एक  जगह

 कहा  कि  हयूमन  फ़ेदयोर  एक्सीडेंट  हो
 गया  ।  जैसा  कि.  वक्तन्य  में  भाया है
 आपकी  कोई  इंक्वायरी  हो  रही  है,  उस
 इंक्वायरी  के  बाद  ही  श्राप  किसी  नतीजे
 पर  पहुंचेंगे  |  अकबार  में  यह  आया  है--

 “Tte  rail  mishap  could
 have  been

 averted  in  Bombay.”

 राज  के
 हिन्दुस्तान

 टाइम्स  में  कराया

 है  ।  उसमें  सेंट्रल  रेलवेज  मोटर मेंस

 एसोसियेशन  के  अध्यक्ष  श्री  मुखर्जी  का  एक

 वक्तव्य है  ।  वह  मैंने  बोम्बे  वाले  अबवार

 में  भी  देखा है  ।  उन्होंने  प्रपनें  वक्तव्य
 में  कहा  है

 The  President  of  the  Central  Raliwa;ys
 Motormen’s’  Association,  Mr.  D.  R.
 Mukherjee,  said  that  “the  railway  ed-
 ministration  had  some  years  ago  :e-
 jected  a  suggestion  which  would  have
 helped  avert  precisely  the  kind  of
 accident  that  occured  yesterday”.  It  is
 also  said  that  the  motorman  had  sug-
 gested  that  the  main  track  from  Wadula
 to  Guru  Teg  Bahadur  Nagar  Station  e
 isolated  from  the  branch  line  from
 Bandra  by  installing  a  derailing  switch
 or  a  dead  end.

 इस  सुझाव  के  बारे  में  हिन्दुस्तान

 टाइम्स  में  इस  बात  का  उल्लेख  किया

 गया  है  कि  जब  थह  आपके  प्रशासकीय

 भ्र धि कारियों के  पास  गया  तो  उन्होंने  इसका
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 मजाक  उड़ाया  भोर  उन्होंने  कहा  कि  हमने

 इतना  भ्राधुनिकरण  कर  दिया. है  कि  इसमें
 गलती  हो  ही  नहीं  सकती  ।  क्या  यहं  सुझाव

 आपके  पास  भराया  था  कौर  कया  मापने  उस

 पर  विचार  करने  धौर  परमल  करने  की  कोशिश

 की  ?  क्या  यह  सुझाव  जो  मीटरमेंस

 शसोसिधेशन  से  आा  था  उसको  मजाक

 'में  ही  टाल  दिया  ।

 एक  मजे  को  बात  पोर  है  ।  इन्होंने

 कहा  कि  जैसे  ही  लोग  घायल हए,  वेसे

 ही  जोरों  को  मदद  भेजी  गई  ।  इस  मदद
 के  बारे  में  नेशनल  हैरल्ड में  लिखा  है  ।

 मैं  समझता  हूं  कि  सत्ताधारी  पार्टी  की
 इस  भ्रखबार  के  बारे  में  प्रन्छी  धारणा
 है  ।  इसकें  कहा  है  कि  एक  घंट तक
 कोई  रिलीफ  टीम  नहीं  पहुंची  ।  वास्त-

 बिकता यह  है  कि  वहां  जो  झुग्गी  झोंपड़ी
 वाले  रह  रहे  हैं  उन्होने  घायलों  की  मदद

 को  ।  सरकार  को  कोई  मदद  नहीं  आयी।

 सरकार  ने  उल्लेख  कर  दिया  हमारी

 एम्बुलेंस  बेंस  वहां  पर  शीघ्र  पहुंच  गयी ।
 यहां  तक  कहा  जाता  है  कि  जो  एम्बुलेंस
 बेंस  वहां  पहुंची  उनमें  स्टेशन  का  अभाव

 था ।  मैं  अस्पताल  के  स्टाफ  की  सराहना
 करूंगा  कि  उसने  लगन  से  काम  किया  ।

 लेकिन  खेद  की  बात  यह  है  कि  उनके  पास

 ब्लड  नहीं  था  ।  बोम्बे  इतना  बडा  शहर
 है  ,  वहां  पूरे  शहर में  ब्लड  की  कोई

 व्यवस्था  नहीं  ।  उन्होंने. ब्लड  के.  लिये
 लाउड-स्पीकर से  एनाउंसमेंट  किया  ।  यही
 नहीं  उन्होंने  टैलीविजन  वालों  को  यह

 सुचना दी  कि  वे  इसे  टेलीकास्ट  करें
 तो  शायद  वहां  के  एक  अधिकारी  ने  कह

 दिया  कि  वे  इस  बारे.  में  विचार  करेंगें  ।

 ऐसे  केसिज  में  भी.  उन्होंने,  एसी

 हालत  में  भी  उन्होंने  तुरन्त  कार्यवाही  नहीं
 की ।

 इसी  तरह  से  जब  भदोई  में  कानपुर

 के  पास  दुर्घटना हुई  थी  तो  उस  समय भी
 झूठ  घंटे  तक  गाड़ी  खडी  रही  ।  उसके

 VAISAKHA  7,  1908  (SAKA)  trains  at  -०  -.  310
 near  Bombay  (CA)

 र  द  व  |

 कि  वे  दोनों इस  6  मिनस्ट्री थीं।  वे  6

 मिनट  लेट  चल  रही  थीं,  क्यों  चल  रही  थीं  कैसे

 चल  रही  थी इस  बारे में  जांच से  पत
 way.  |  वहां  के  मोटरमैन  का  कहना
 है  कि  मुझ  सिगनल  मिल  गया  था

 इसलिए  मैं  गाड़ो  ले  कर  गया  .था  ।

 मंत्री  जो  के  अधिकारियों  ने  कहा  है  कि

 सिगनल  सही  नहीं  था  ।  टाइम्स  श्राफ

 इंडिया  में  यह  भी  है  कि  सिगनल  क।

 तार  टूट।  हुआ  था  ।  जो.  सिगनल

 इंस्पेक्टर  उसकी  देखभाल  कर  रह।  था  जैसे ही

 एक्सीठट  हुआ,  वह  उस  जगह  पर  दीट  कर

 गया  जहां  से  .:सवाल  .का  संचालन  होता

 है  दौर  वहां  जा  कर के  उसने  उसे
 ताला  दे  दिया  ।  उसे  जाकर  उन्होंने

 ताला  दे  दिया.  ।  यह  प्रश्न  इस  घटना  सें

 जुड़ा  हुआ  दै  और  पता  लगाना  नेकी

 कौन  दोषों  दै  और  कौन  नहीं  है  ।  यह
 बात तब  तक  साफ  नहीं  होगी जब  तक

 जुडिशल  इंक्वायरी  नहीं  होगी  ।  छ्पलिए
 मेरा  अनुरोध  दै  कि  जुडिशल  इंक्वारो
 अवश्य  कराई  जानी.  चाहिए,  जिससे

 रोज  होने  वालो  दुर्घटनाओं पर  कुछ  अंकुश
 लग  सके  ।

 राज  हम  देख रह  हैं  कि  रेलवे  मंती

 जी  रेलवे-बोड़ें के  अंतर्गत  कैद  गए

 हैं,  उनमें  स्वयं  fata  लेने की  क्षमता
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 Ett  सजे  कार  सिंह]
 कहीं -दे  ।.  यदि  -म  नियम  लेने  की
 क्षमता  .है  तो  उन्हें  -जुडिशल .  इन् क्यारी

 की  खात.  करना  चाहिए  ।

 दूसरी  बात  में  यह  कहना  -ाहता

 हूं  कि  सरकार  ने  जो  भवुप्रह  मुमावबे

 की.  राशि  दो.  हे,  क  बहुत  हो  कम  है  ।

 दो  हजार  रुपए  से  तो  अ्र  दाह-संस्कार
 भी  सहीं  होता  ।  मंत्रो  महोदय  सत्यं

 म  तरह  से  जानते हैं  कि  दो  हजार.  रुपए

 से  कुछ  होन  वाला  नहीं  है,  इसलिए  मेरा

 निवेदन  है  कि  इस  अनुम्रह  मुआवजे  की

 राशि को.  कम  से  कम  10  हजार  किया

 जाना  चाहिए  ।

 इसे  प्रकार जो  मजदूर मर  गए  हैं

 उन  बच्चों  को  रोजो-रोटी  ah  रोजगारों
 दिलाने  के  बारे  में  भो  विचार  किया

 जाना  चाहिए  ।  इसो  प्रकार  जो.  लॉग

 झपग  हो  गए  हैं  उनको  भो  जो  दो  हजार

 या.  एक  हजार दिय।  गय  है,  उनका

 उससे  कुछ  होने  वाला  नहीं  हू  ।  ब्लड

 राज  मिल  नहीं  रहा  है,  दवा-दारू पर  भी

 बहुत  खर्चा  होता  है,  इसलिए  मेरा  निवेदन
 है  कि  इस  रकम  को  भीं  कम  से  कम

 5  हजार सक  बढ़ाय  जाना  चाहिए  ॥

 इसी  प्रकार से  घायलों  को  दो  जानें

 वालो  रारी  में  भी  वृद्धि  की  जानी

 चाहिये ।  उसको  थी  दवाई,  दूध  इत्यादि

 के  लिए.  श्रमिक  रोशि  दी...  जानी

 चाहिए ।

 मुआवजे  के  बारे  में  महाराष्ट्र
 के

 मय  मंत्री  रेलवे-विभाग से  भाग  निकल
 गए  कौर  उन्होंने  ज्यादा  मुआवजा  देने  की
 बात  कही  दै,  लेकिन  आपका  विभाग

 शायद  मानवता  से  संबंध  नहीं  रखता  ।

 सिग्नल-सिस्टम  के  ध्राघुनिकीकरण  की

 बात  मंत्री  महोदय  ने  स्वीकार की  दै  ।
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 'इस  काम में  लापरवाही  नहीं  #बरती  जागी
 “कहिए  धौर  Mea  ही  आधुनिकीकरण
 किया  जामा  चाहिए.  ।  श्राधघुनिकीकरण
 को  देखते  हुए  सिग्नल-मन और  स्विच-मन

 के  ज्रंशिलल ण.  की:  -ी  व्यवस्था.  होगी

 चाहिए  ।  जो  “  लोग  हों,  उन्हीं. को

 निुक्त  किया  जाना  चाहिए  ।  'श्रीकुमार,
 ड्राइवर  के  बारे  में  कहा  “गया  है.  कि  उसे

 गुड्स  ट्रेन  का  अनुभव था  ।  पता  नहीं
 एक  भुव-होन  ड्राइवर को  कसे.  यहां

 रूपूटो  पर  लगाया.  गया।  वह  दुर्घटना

 दिन  में  हुई है.  मी  दोनों  ड्राइवर  एक

 दूसरे  को  देव  रहे  थे,  फिर  भो  दुर्घटना
 हो  गई ।  क्या  उतकों  उम्र  _अधिक  थो

 या  आंबों  को  रौशनो  खर ब  थो  ।

 इसलिए  मेरा  निवेदन  है  कि  इन  लोगों

 का  मेडिकल  चक-प्रय  भी  समय-समय

 पर  होना  चाहिए  ।  कई  जगहों  पर  गेट-मैंन

 नहीं है,  जैसा  कि  राज हा  एक  दुर्घटना
 मे ंबस  टकरा  गई  फॉर  बहुत  से  लोग  मर
 गए,  एस  स्थानों  पर  उचित  व्यवस्था  को

 जानो  चाहिए  ।

 मेरा  निवेदन  है  कि  अगर  कोई  ठोस

 कदम  नहीं  उठाया  गया  तो  रोज  कमेटियां

 fon  रोगों,  इन्क्वारो,  कमीशन  बे  ठेंगे,
 रोज  मते  होंगे  ।  इस  बारे  में  में  कहना

 चाहतों  हू ंकि  लिर्फी  ड्राइवर  या  स्वीडन

 को  पनिशमेंट  देने  से  काम  नहीं  होंगा,
 बल्कि  जिन  भ्र धि कारियों  का  सुपरविजन

 है  उनके  खिलाफ  भो कार्य वाहो  करना

 पड़ेगी  ।  मिनिस्ट्री  लेबल  पर  उन  -प्रति-

 कारियों  का.  सुमरवोज्षन  कड़ा  करने  की
 ध्रावश्यकता  है.  ।  उन  भ्र धि कारियों  पर

 कड़ाई  होने  चाहिए,  जो  सुपरवाइज

 करते  हैं  ।

 रेस  मं  मालय  तथा  संसदीय  कार्य  विभाग

 मे ंमैं  उपमंत्री  (मी  मलिकार्जुन)  :  उपाध्यक्ष

 महोदय,  रावोलो  जंक्शन  पर  हुई  रेल-दुर्घटना

 पर.  सरकार  -अपना  दुःखਂ  व्यक्त  करता  है  ।
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 माननीय क  -  हैकि  मृतकों  को  दो

 हजार  रुपया  दिया  है  भर  इसे  राशि  को  भ्रघिंक

 किया  जाता  चाहिएं  ।  मैं  हस,  संबंध में  'बताना

 चाहता  हू  कि  मृतकों  को  एवेसप्रेशिया  के  सूप

 मे ंदो  हजार  रुपया  दिया  गया  हैऔर  मुख्य-
 मंत्रो,  महाराष्ट्र  Tie  तोम  हजार  रुपया

 wand  fears  रूप  में  दिया  गया  है।  हर  मृतक
 के  परिवार  को  पचास  हजार  रुपये  कम् पेसि शम

 के  तौर  पर  दिया  जाता है  ।  जैसे ही  कोई

 दुर्घटना  होतो  है  एड  हाक  क्लेयर  कमिश्नर

 का  एप्वाइंटम ट  होता  है.।  उनके  सामने.  मृसक
 के  परिवार  वाले  साबित  कर देतें हैं  तो  उन

 लोगों को  पचास  हजार  रुपये  दिए  जाते  हैं  ।

 अम  हाल  में  उस  में  कुछ  परिवर्तन  हुजरा  हैं  ।

 का  किलो  के  हाथ  कट  गए  हैं,--इम्प्यूटेशन

 हो  गया  है  तो  उनको भी  पचास  हजार  दिए

 जाएंगे ।  पर  का हुमा है तो उसको भी पचास तो  उसको  भी  पचास
 हजार  देंगे  ।  जो  निःसहाय  हो  जाएंगे,  काम

 करने  को  स्वस्थ। में  नहीं  रहेंगे  उनकों  पैतालीस

 हार  दिए  जाएंगे। इस  तरह  से  चलता है  ।

 माननीय  सदस्य  के  जो  आरोप  मोटरमैन
 पर  हैं  या  भ्र ौर  कोई  हैं  तो  उनके  बारे  में  भी

 हमारे  सेफ्टी  कमिश्नर  जांच  कर  रहे  हैं।  जैसे

 ही  उनको  फाइडिंग्ज  आती हैं  उनके  आकर  पर

 आामे  को  कार्रवाई  की  जाएगी  ।

 मोटरमैन  के  बारे  में  माननीय  सदस्य  ने

 कहा है  ।  उनके  वास्ते  हमारे  यहाँ  कॉफी  ट्रे  लीग
 को  इंतजाम  है  कौर  काफी  उनकी  ट्रेनिंग  होती

 है  ।  उनके  साइकोटॉक्नीक  टस्ट  भी  होते  हैं  ।

 दूसरी  रेलगाड़ियों में  जो  चलते  हैं  उनके  भीं

 इस  तरीके  से  टेस्ट  होते  हैं  ।  उस  सम्बन्ध में
 वे  फिट  थे  ।  यह  जो  अचानक  दुर्घटना  हुई  है
 कको  बारे में  स्थलों  सूचना  यह  हैं  कि  किंग

 सकल  पर  जो--बाहरा-बम्बई  गाड़ी  रुक

 गई  थी  कह  रड  लाइट  सिगनल  रहने  पर  भी

 आगे  चलो  गई  ।  यह  एक  आरोप है  लेकिन

 इस  भारोप को हम तंब तक को  हम  तब  तक  मान्यता  नहीं  दे
 सकते हैं  जब  तक  कि  सेफ्टी  कमिश्नर  की
 रिपोर्ट नहीं  था  जाती  हैं  ।

 VAISAKHA  7,  1903:  (SAKA)  tratns  at.  Reali र
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 शी  राजेश  कुमार  क  मैंने  पूछा था  कि

 मोटा  एसोसिएशन  वालों  का  करई  सुझाव

 झाया  था  इस  ट्रेक  के  बारेमें  घौर  श्रायाथा  तों

 SAAT ध्यान  कयों  नहीं  दिग  गमा  ?

 थी  सिलिकॉन :  मंत्रालय  को  सुरक्षा
 उपायों  के  सम्बन्ध  में  मोटर  एसोसिएशन  बाले

 तथा  कई  दूसरे  कम  चा  री  भी  झपने भ्रपने सुझाव परने  सुझाव

 देते  रहते  हैं  ।  लेकिन  हमारे  पास  भी  कम

 अनुभव  लोग  नहीं है  ।  रखने  अनुभवों  के  झा घार

 पर  भी  हम  प्रागे  बढ़ते  हैं।  हमारे  पास  जो

 ait डो  एस  भो  है  इसका  रिसर्च  सिर  हैं।

 हमारे  पास  चीफ  इंजीनियरों  हैं  जो  खुदे  का

 अनुभव  रखते  शौर  सभी  के  सुझावों  कौर

 भ्रनुभवों  से  हम  लाभ  उठाते  हैं  ।

 SHRI  ZAINAL  ABEDIN  (Jangipur):
 Mr.  Deputy-Speaker,  Sir,  we  have  been:
 discussing  one  of  the  worst  railway:
 accident  which  took  place  in  the  recent
 past.  As  a_  result  of  this  accident
 twenty-three  persons  had  been  killed
 and  many  others  were  seriousiy  injur-
 ed.  But,  what  caused  such  a  mishap?’
 Who  is  responsible  tor  this?

 In  the  statement  made  by  the  hon.
 Minister  it  has  been  stated  that:

 “Prima  facie,  the  cause  of  the  acci-
 dent  appears  to  be  human  failure,
 the  motor-man  of  Bandra-Bombay  VT
 locaj  disregarding  signals  and  collid-
 ing  with  the  other  train.”

 It  is  needless  to  say  that  the  Minister
 has  made  the  statement  on  the  basis.  of
 the  report  he  has  got  from  the  railway
 authority  concerned,  But,  there  is.  still
 another  version  put  iorward  by  the
 railway  operation  department  which
 cannot  be  set  aside  without  taking  it
 into  serious  consideration.

 It  is  our  experience  that  it  generally
 happens  that  whenever  any  accident,  a
 major  accident  or  a  consequential  acci-
 dent,  whatever  it  may  be,  takes  place,
 it  is  the  motorman  or  anybody  else  of
 the  running  staff  who  is  blamed  for  the
 accident.
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 In  the  past,  it  also  happened  that  a

 fault  was  discovered  in  the  signalling
 system  but  the  signalling  staff  escaped
 with  mild  punishment  or  without
 punishment  whereas  the  penalty  for  the
 erring.  motorman  was  severe.  Side  by
 side  a  few  months  back  both  up  and
 down  train  had  been  given  green  signal
 on  the  samie  track  at  V.T.  station  and
 then  an  accident  was  averted  due  to
 the  presence  of  mind  of  the  down  local
 motorman.  In  this  case  the  signalling
 staff  were  not  punished  and  the
 motorman  did  not  receive  a  rord  of
 appreciation.

 Sir,  in  the  particular  case  under  dis-
 cussion  also  Shri  R.  K.  Jain,  Divisional
 Railway  Manager  has  blamed  the
 motorman  of  Bandra-V.T.  train  v.ith-
 out  any  thorough  investigation  and
 even  before  official  inquiry.  But  it
 appeared  in  the  newspaper  that  the
 Bandra-V.T.  train  got  a  signal  and  the
 motorman  of  this  train  had  also  trieJ
 to  avert  the  accident  by  applying  the
 emergency  brakes  when  he  found  thet
 the  train  was  going  to  hit  the  other
 train.  It  also  appeared  in  the  news-
 paper  that  when  the  first  compartment
 of  the  train  crossed  the  signal  post
 then  only  the  signal  turned  red.  So.
 it  will  not  be  wise  to  think  that  it
 the  disregard  of  the  motorman  which
 is  alone  responsible  for  the  accident.

 Sir,  it  is  not  a  single  case  of  acci-
 dent.  In  reply  to  a  question  recently
 the  hon.  Minister  had  said  that  in
 1980-81  nine  hundred  and  seventy  six
 accidents  occurred  in  which  hundreds
 of  people  lost  their  lives,  a  good  num-
 ber  of  them  were  mained  and  propeity
 worth  crores  of  rupees  has  been  damag-
 ed.  So,  the  railway  accidents  have  be-
 come  a  regular  phenomenon.  Apparent-

 ‘ly  there  may  be  different  causes  for
 different  accidents  but  there  is  still  tHe
 Possibility  that  there  may  be  certain
 common  factors  working  in  all  these
 accidents.  The  point  I  want  to  raise
 is  that  we  should  have  to  find  out
 whether  the  railway  system  itself  is  a
 defective  one  or  not.  In  this  connec-
 tion  I  would  like  to  mention  that  tne
 Central  Railway  Motormen  Union
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 which  submitted  a  memorandum  {(ol-
 lowing  the  rail  mishap  at  Matunga  in.
 1966-67  to  the  Centre  but  it  was  of  no
 avail.  The  President  ofthe  Union  has
 lodged  a  complaint  to  the  Railway
 Safety  Commissioner  a  year  age  about
 the  defect  in  railway  system  but  no
 action  has  been  taken.  After  the  acci-
 dent,  as  revealed  from  the  newspapet
 report,  the  route  relay  system  at  the
 Raoli  junction  has  been  sealed.  Some
 doubts  have  been  expressed  by  the
 concerned  motormen  that  the  authori-
 ties  of  the  route  relay  system  might
 set  the  signal  system  right  if  there  is
 any  wrong  with  a  view  to  proving  the
 motorman  to  be  guilty.  Shri  Maneckji,
 President’  o  '  the  Central  Railway
 Motermen’s  Union  had  said  that  moior-..
 men  had  submitted  some  15  years  ago
 a  suggestion  that  a  derailment  method
 should  be  introduced  at  the  Raoli
 junction  which  is  an  accident  prone
 junction.  If  this  is  done,  the  switch
 will  be  fixed  on  the  track  and  the
 train  being  at  a  slow  speed  at  the
 junction  the  damages  if  caused  at  all
 would  be  minor  but  nothing  has  been
 dene  in  this  respect.

 Before  I  put  the  question  I  would
 like  to  mention  one  more  thing.  In  1978
 a  high-powered  committee  under  the
 Chairmanship’  of  Shri  5.  M.  Sike,
 former  Chie?  Justice  of  India  was:  ap-
 pointed  by  the  Government  to  go  into
 the  causes  of  increasing  accidents  an‘
 to  recommend  remedial  measures.  The
 Committee  have  submitted  its  reyort
 long  before  but  the  same  has  not  yet
 been  published.  In  view  of  this,  "द
 would  like  to  know  whether  there  was
 any  fault  in  the  signalling  system  of
 the  Raoli  Junction  at  the  time  of the’
 accident  and  whether  the  Route  Relay
 system  was  functioning  properly?

 The  Government  has  announced  thut
 family  of  those  who  died  in  the  acci-
 dent  will  be  given  g  financial  assist-
 ance  of  Rs.  2,000.  those  who  have
 been  injured  seriously  will  be  Jiven
 Rs.  1,000  and  the  other  victims  will
 get  Rs.  750.  This  is  not  enough.  I
 would  like  to  say  that,  among  those
 who  have  died  in  the  accident,  theve
 may  be  some  x  were  the  ohly  bread
 earner  for  the  family.  Now  there  may
 be  no  earning  member  in  the  family.
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 If  no  help  is  given,  the  family  may
 be  destroyed.  In  such  a  position  ।
 would  like  to  know  from  the  Hon.
 Minister  whether  he  proposed  to  pivs
 jobs  to  any  eligible  member  of  the
 family.  on  compassionate  ground.

 MR.  DEPUTY-SPEAKER:  This  is  a
 nice  suggestion.  The  Government  may
 consider  that.

 SHRI  ZAINAL  ABEDIN:  Whether
 the  Government  is  in  a  position  to
 publish  th2  Sikri  Committee  Repo+t
 and  {»  :mplement  the  recommendations
 cortained  thezein?

 Lasti:;,  Sir,  wuether  the  Government
 is  going  to  introduce  the  derailment
 method  in  the  Raolj  junction?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  AND  IN
 THE  DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  MALLIK-
 ARJUN):  Sir,  the  Hon.  Member  has
 got  apprehension  that  we  are  guilty  of
 the  accident,  which  took  place  it
 Raoli  Junction.

 AN  HON.  MEMBER:  Is  there  any
 doubt?

 SHRI  MALLIKARJUN:  There  is  an
 apprehension  in  the  mind  of  the  Hon.
 Member  who  is  guilty  of  the  accident,
 which  took  place  at  Raoli  Junction—
 whether  the  motorman  or  the  oerson
 who  was  operating  on  Signal.  So,  I
 would  like  to  clear  the  apprehension
 of  the  Hon.  Member.  The  responsibility
 of  the  Government  is  not  to  make  any-
 body  guilty  as  such.  The  fact  would
 be  established  after  an  inquiry  py  the
 Safety  Commissioner  of  the  Railway
 as  to  who  is  the  guilty.  The  Hon.
 Member  says  the  Motorman  applied
 the  Emergency  break  and  so  on  and
 so  forth.  Neither  I  was  there,  nor

 was  he.  So,  we  should  wait  for  the
 report  of  the  Safety  Commissioner  of
 the  Railways.  Then  proper  action  will
 be  taken.

 So  far  as  compensation  is  concern-
 ed,  Rs.  2,000  is  only  ex-gratia,  not  the
 compensation  for  the  death.  Rs.  50,000
 is  the  amount  fixed  for  the  death  and
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 it  will  be  placed  before  the  Ad  Hoc.
 Claims  Commissioner.  The  Railways
 have  moved  for  appointment  of  the
 Ad  koc  Claims  Commissioner.  :

 In  regard  to  employment  to  the

 eligible  children  of  the  dead,  the  matter
 is  for  the  Government  and  a  leni€ént
 view  will  be  taken  on  it.

 MR.  DEPUTY-SPEAKER:  Shri  Hari-
 kesh  Bahadur.

 SHRI  ZAINAL  ABEDIN:  Sir,  he.  has
 not  replied  to  my  questions.

 MR.  DEPUTY-SPEAKER:  That  15
 al]  right,  He  has  replied.  There  are
 some  more  Members.  Do  not  take  the
 time  of  the  House.

 SHRI  ZAINAL  ABEDIN:  But  Sir,
 my  questions  have  not  been  replied
 to.

 MR.  DEPUTY-SPEAKER:  Please  sit
 down.

 SHRI  HARIKESH  BAHADUR  (Go-
 rakhpur):  I  am  also  going  to  ask  ques-
 tions  with  the  intention  that  my  ques-
 tion  will  be  replied  to.

 Mr.  Deputy-Speaker,  Sir,  ।  am
 not  going  to  take  more  than  three  10
 four  minutes.

 Sir,  we  are  proud  of  the  fact  that
 Indian  Railways  are  the  biggest  trans-
 port  system  in  Asia  and  fourth  largest
 in  the  world.  But  it  is  very  unfor-
 tunate  that  today  lives  of  the  people
 are  not  secure  in  the  Indian  Railways
 when  they  are  travelling  and  many
 people  are  being  killed  in  the  accidents.
 Robberies,  dacoities  and  such  types  of
 accidents  are  also  taking  place  very
 frequently  in  the  Railways.  I  would
 like  to  quote  from  the  reply  of  the:
 hon.  Minister  of  Railways  in  the  other“:
 House  on  20th  February  1981—Most  of
 the  train  accidents  which  are  taking
 place,  are  taking  place....

 MR.  DEPUTY-SPEAKER:  Don't.
 quote  that.

 SHRI  HARIKESH  BAHADUR:  At
 least,  most  of  the  deaths  in  the  acck-
 dents,  and  most  of  the  accidents  which
 are  taking  place,  occur  only  due  to:
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 human  failure.  Out  of  986  tin  acci-
 dents,  442.0  were  only  because  of
 human  failure,  and  the  rest  were  there
 because  of  different  things,  e.g.  failure
 of  mechanical  equipment,  track  defect,
 failuse  of  electric  equipment,  sabotage
 ang  other  things.  It  means  that  human
 failure  has  become  the  main  factor.
 In  this  case  also,  the  Minister  has
 Stated  this;  and  it  is  very  clear  from
 his  reply  that  this  case  was  also  a  kind
 of  human  faflure.  But  what.is.  the
 Gove  ent  going  ta  do  in  this  matter
 ultimately?.  13  the  hon.  Minister  gaging
 to  adept  the  automatic  warning  sys-
 tem  or  not?  The  automatic  warning
 system  has  been  applied  only  in  1312
 Kms.  of  railway  track,  out  of  1  lack
 Kms.  of  track,  whereas  it  is  most  €5-
 sential  to  use  this.

 This  accideat  was  most  fatal  and
 most  disastrous.  Within  hours  of  the
 accident,  the  emergency  ward  of  the
 Sion  hospital  was  full  of  people  who
 were  crying  and  full  of  those  who  were
 victims  of.  the  accident.  THere  was  a
 continuous  announcement,  as  the  hon.
 Members  aiso  said,  séeking  bload
 donations.  But  when  the  Television
 people  were  asked  to  telecast  this
 message,  they  did  not  do  it  in  time.
 This  is  the  habit  of  the  Television  and
 AIR  people.  They  are  no;  giving
 enough  importance  to  these  matters  of
 public  importance.

 The  otber  day  I  had  raised  the  issue
 regarding  Kala  Azar  deaths.  That  wus.
 alse  not  properly  reported.  Matters of
 public  importance.  are  not  being  pro-
 perly  put.  up  by  AIR  and  TV.  This  is
 My  charge.
 Railways  must  communicate  this  te
 the:  Minister  of  Information:  ०  Beoad-
 casting;  becaquse:  it  is.  a  question,  of
 joint:  responsibility.  That  is  why  ।
 am  referring  to  this.issue:)  Whenever
 people  die,  or  when  mattérs  of  vublic
 importance  are  being  discussed  in  this
 House,  they  must  be  properly  report-
 ed.  in  the  impostant  मक  bulletins:
 They  failed.  to.  telecast  this  particula:
 news  when  the  Railway  authprities:
 asked.  them.  to  telecast. it  in  Bombay-

 The  hon.  Minister  of:
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 Othaewise,,  a  large,  number  of,,
 wauld-have.dopated  their  blagd.fex, tl
 victims.  But.  it  wag  not.  done;  pro-  ;
 perly,

 I  would  like  te  know.from  the  Minis-.
 ter  whether  any  action  is  going  to
 be  taken  against  people  who  are  found
 responsible:  for.  negligence:  due.  to.
 which  such  accidents  take  place.  I  do
 not  know  whether  any  action  is  beiag
 taken  or  not.  Whenever  enquiry  com
 mittees  are  instituted,  they  give:
 their:  reports  and  recommendations,
 but  these  recommendations  are  not  be
 ing  properly  implemented.  In_  this
 connection,  I  would  like  to  say  that
 there  were  three  accident  enquiry
 committees,  viz.  Kunjru  Committee,
 Wanchoo  Committee  and  the  Sikhri
 Committee.  All  of  them  gave  their
 recommendations,  but  these  recom-
 mendations  were  not  impjemented
 praperly  by  the  Governnitit  Gov-
 ernment  is  responsible  for  this.  If
 those  recommendations  had  been  im-
 plemented  properly,  I  think  most  of
 this  kind  of  fatal  accidents  could
 have  been  avoided.

 Ong  more  thing  I  must  point  out:
 this  Government  has  adopted  a  wrong
 process.  I  had  raised  this  issue  3  or  -4
 months  back  also.  They  are  con-

 tinuously  giving  extensions  to  senior
 officers.  I  do  not  know  what  is  thy
 reason  for  their  giving  extensions  to,
 those  officers  whose  term  has  already.
 expired.  Just  3  or  4  months  back
 also,  there  was  a  change  in  the.  Rail-
 way  Board—in  which  many.  oversons
 were  given  extension.  Now,  the  Chair-
 man.  of  the  Railway  Board  haa  b¢en
 given  this  extension,  This.  kind  of  ex-
 tension  policy  is.  ultimately  demoraliz-
 ing,  all  the  Railway  officers.  That,  is
 why  they  are  not  doing:  work  properly,
 they.  are  not  looking.  into.  these.  things.
 properly  and  this  kind  of  things.  are.
 happening  very  frequently  in  the,
 Railways.  Therefore,  this  kind  of
 policy  must  be  denounced,  and  the.
 extensions  given  to  such  officers  must

 rape
 be  terminated.  So,  I  would  ‘ike

 ass,  the  hoa,  Minister:  whether  he.
 in going.  to  take  any.  step:  in.  this.  parti-
 cular  matter.
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 Regarding  compensation,  I  would
 like  to  point  out  this,

 MR.  DEPUTY-SPEAKER:  He  has
 already  replied  to  that.
 1  hrs.

 SHRI  HARIKESH  BAHADUR:  For
 the  air  crash,  the  Government  has  de-
 cided  to  increase  the  compensation
 from  Rs.  ।  lakh  to  Rs.  2  lakhs,  Are
 the  railways  also  going  to  consider
 this  matter  and  are  going  to  increase
 the  compensation  from  Rs.  50,000  to
 Rs.  1  lakh?  I  would  like  the  hon.
 Minister  to  reply  to  my  specific  ques-
 tions.  Again  I  would  like  to  say  that
 the  hon.  Minister  should  give  these
 information  through  you  to  the  whole
 House  and  to  the  country  whether  en-
 quiries  reports  will  be  laid  on  the
 Table  of  the  House;  (b)  whether  the
 automatic  warning  system  will  be
 adopted  properly  and  it  will  be  used
 throughout  the  railway  track.  There
 are  several  crossings  which  are  un-
 manned,  Due  to  them  also  several  ac-
 cidents  are  taking  place  also.  Is  the
 Government  going  to  decide  to  man
 those  crossings  so  that  this  kind  of
 accidents  may  be  avoided.  If  the  Go-
 vernment  is  going  to  do  al]  these
 things,  certainly  unemployment  will
 also  be  eradicated.  That  is  why  I  am
 suggesting  that  it  should  be  done.  Is
 the  Government  going  to  implement
 the  recommendations  of  those  three
 committees?  ।  also  want  to  know  whe-
 ther  the  extension  which  has  been
 given  to  the  officers  will  be  terminated
 and  the  compensation  amount  will  be
 increased  from  Rs.  50,000  to  Rs.  1
 lakh.  These  are  my  specific  ques-
 tions  which  I  would  like  the  Minis-
 ter  to  answer.

 SHRI  MALLIKARJUN:  As  _  far  as
 telecasting  of  accidents  5  concerned,
 immediately  it  had  been  felecast.
 There  were  hundreds  of  young  men
 who  came  forward  in  the  hospital  to
 donate  their  blood,  I  myself  personally
 witnessed  th's.  ह  had  been  there  at
 about  10  O’clock.  There  were  young-
 men  to  donate  their  blood.  The  hos-
 Pital  authority  and  the  doctors  them-
 Selves  said,  “At  the  moment,  they  do

 VAISAKHA  7,  1908  (SAKA)  brains  at  Raoli  Jn,  322
 near  Bombay  (CA)

 not  need  any  m  even.”  That
 was  the  spirit  among»the  young  men.
 Therefore,  the  allegation  made  by  the
 hon.  member....

 MR.  DEPUTY-SPEAKER:  Mr.  Hari-
 kesh  Bahadur  would  not  have  seen
 that.

 SHRI  MALLIKARJUN:  That  is
 clear.  So  far  as  the  automatic  warn-
 ing  system  is  concerned,  to  make  the
 drivers  alert  in  order  to  avoid  unto-
 ward  occurrence  of  the  accdents,  it
 is  not  only  the  automatic  warning
 system  which  is  in  practice,  the  vigil
 control  device  and  so  many  other
 things  are  in  operation.  So  far  as  the
 drivers  are  concerned,  apart  from  the
 automatic  warning  system  and  the
 vigil  control  device,  they.  have  got
 coloured  light  signals,  multi-aspect
 upper  light  signals,  and  __  sighting
 boards  also.  We  are  improving  the
 power  of  the  brakes  and  so  on.  Apart
 fram  that,  the  drivers  are  undergoing
 psycho-technical  tests  and  so  on.  Cn
 the  part  of  the  Government,  we  are
 very  very  clear.  As  the  hon.  Mem-
 ber  has  rightly  said  that  the  railways
 play  a  very  important  role,  we  are
 consc:ous  of  the  fact.  So  far  as  the
 recemmendations  of  the  three  com-
 mittees  are  concerned,  those  are  mat-
 ters  for  consideration  and  examina-
 tion,  So  fa?-as  any  arrangement  for
 compensation  is  concerned,  at  the
 moment,  I  cannot  commit  anything.  It
 is  also  a  matter  for  consideration  by
 the  Government  in  future.

 MR.  DEPUTY-SPEAKER:  Shri
 Chintamani  Jena.  You  put  only
 questions.

 SHRI  CHINTAMANI  JENA  (Bala-
 sore):  Mr.  Deputy-Speaker,  Sir,  I
 would  not  deliver  a  long  speech,  I
 will  ask  only  pointed  questions  to  get
 a  categorical  reply  from  the  hon.
 Deputy  Minister.  The  collision
 would  have  occurred  in  the  broad  day
 light.  So,  the«motor  man  would  not
 see  the  light  whether  a  red  signal  was
 given  or  not.  I  want  to  know  whether
 it  was  enquired  by  the  hon.  Deputy
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 Minister  who  had  visited  the  spot.  As
 per  my  information,  six  persons  are
 still  unconscious  who  were  admitted
 in  the  hospital  after  sustaining  severe
 :mjuries  because  of  lack  of  blood  which
 couid  not  be  provided.  Will  the  hon.
 Minister  enquire  about  ४  and  action
 to  provide  blood  to  them  may  kindly
 be  taken  immediately  so  that  these
 persons  who  are  stil]  unconscious  can
 survive.

 ।  ।  a  fact  that  the  Central  Rail-
 way  Motormen’s  Association  has  sug-
 gested  the  provision  of  a  de-railing
 switch  on  the  railway  track,  which
 could  have  avoided  this  type  of  un-
 fortunate  collision,  or  at  least  the  loss
 would  not  have  been  so  high?  But  the
 Centra)  Railway  authorities  did  not
 pay  any  notice  to  it  and  in  reply  they
 said  that  the  existing  signal  system  is
 fool-proof.  Is  it  a  fact?  If  so,  were
 the  Central  Railway  authorities  asked
 about  it?  If  not,  they  should  be  asked
 and  the  matter  should  ve  inquired
 into  and  the  persons  responsible  for
 this  should  be  takén  to  task.

 Apart  from  that,  there  are  many
 unmanned  level]  crossings  on  the  Rail-
 ways.  Whenever  we,  the  people's  re-
 presentatives  raise  the  demand  for
 level  crossing—either  manned  or  un-
 manned:  -the  reply  given  is  that  the
 State  Government  has  to  provide  the
 funds  to  provide  the  level  crossing.
 But  such  severe  accidents  have  occur-
 red  several]  times  only  because  of  lack
 of  level  crossings,  I  would  likt  to  know
 from  the  hon.  Minister  whether  for
 these  level  crose’ngs,  either  manned  or
 unmanned,  the  finances  would  be
 ptovided  by  the  Railway  Department.

 Apart  from  this,  ।  want  to  know  one
 thing.  Whenever  this  type  of  ०  for-
 tunate  accidents  occur  a  committee  is
 set  upd  and  g  report  is  submitted.
 But  the  reports  are  submitted  so  late
 that  the  urgency  of  the  matter  has
 gone  ०  that  time.  And  nvbedy
 knows  what  action  ।  taken  by  the
 Railway  Department.  Nothing  comes
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 in  public  in  the  Press.  So.  automati-
 cally  neither  the  railway  employees
 mor  the  public  come  to  know  about
 the  action  taken  against  the  person
 who  is  guilty.  So,  I  would  request  the
 Railway  authorities—the  Deputy
 Minister  in  the  Ministry  of  Railways—
 that  after  this  inquiry  report  is  avail-
 able  it  may  please  be  placed  on  the
 Table  of  this  House  and  the  action
 taken  agdinst  the  persons  concerned
 should  also  be  given  to  the  Press,  80
 that  the  Railway  employees  may  learn
 ४  lesson  for  the  future.

 SHRI  MALLIKARJUN:  So  far  as
 the  six  persons  who  are  unconscious
 in  the  hosp.tal  are  concerned,  1  would
 like  to  inform  the  hon.  Member  that
 there  is  no  lack  of  blood.  But  it  is
 unfortunate  that  they  are  still  uncon-
 scious.  I  have  myself  personally  seen
 them.

 And  so  far  as_  the  level  crossings
 are  concerned,  accidents  do  ovcur  at
 level  crossings  and  in  1980-81  there
 were  90  such  accidents  which  took
 place  at  level  crossings.  But,  as  per
 the  regulations,  it  is  the  State  Go-
 vernment  which  has  to  come  forward.
 But  I  would  like  to  inform  the  House
 that  whatever  amount  fs  initiaNy  con-
 tributed  by  the  State  Government  will
 tbe  reimbursed  from  the  safety  furd  of
 the  Railways.  It  is  a  matter  of  time.
 I  would  therefore  request  hon.  Mem-
 bers  to  take  up  their  demands  with
 the  respective  State  Governments  80
 that  in  the  overall  interests  11  will  be
 rr.ore  useful.

 So  far  as  taking  action  against  the
 guilty  is  concerned,  we  will  definitely
 take  action  and  it  is  for  that  reason
 only  that  an  inquiry  has  been  ordered.

 MR.  DEPUTY-SPEAKER:  Shri  Su-
 dhir  Girl,  Please  be  brief.

 SHRI  SUDHIR  GIR  (Contai):  But
 I  have  to  formulate  my  question.

 MR.  DEPUTY-SPEAKER:  Any  new
 points,  you  mention.  Don’t  make  4
 speech.  We  have  already  spent  1  hour
 15  minutes  on  th:s.  Your  own  party
 colleague  hag  speken.
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 SHRI  SUDHIR  GIRt.  Railway  2-
 dents  are  taking  place  very  frequen-
 tly.  We  have  be2n  accustomed  to
 listening  to  stereotyped  answers  of
 Ministers  and  the  Covernment  is  in
 the  habit  of  giving  such  answers  very
 frequently.

 I  want  to  make  it  clear  that  every
 railway  accident  has  three  factors
 The  first  is  the  instrumental  factor.
 That  is,  whenever  an  accident  takes
 Diace,  there  may  %e  machinery  failure.
 Seconcly,  there  is  human  failure
 factor.  That  is,  men  who  are  working
 to  run  the  train  also  constitute  a
 factor  in  railway  accidents.  The  third
 factor  are  the  victims  who  lose  their
 lives  and  property.

 As  regards  the  first,  I  want  to
 make  it  clear  to  the  House  that  there
 are  records  to  prove.  that  steam-
 engines  purchased  between  1903  and
 1905  were  reconditioned  in  1930—33
 and  these  engines  are  still  being  put
 to  use,  The  first  two  batches  of  elec-
 tric  and  diesel]  engines  have  comple-
 ted  their  assured  life.  These  engines
 are  requireqd  to  be  overhauled  but
 such  periodical  overhauling  is  long
 over-due.  There  is  an  information  that
 11.8  per  cent  of  traction  coaches,  19.8
 per  cent  of  conventional  coaches,
 17.25  per  cent  of  wagons,  11.2  per  cent
 of  electric  locomotives  and  22.6  per
 cent  of  motor  coaches  based  in  Kanch-
 rapara  workshop  are  remaining  con-
 stantly  P.C.H.  overdue,  i.e.  periodical
 overhauling  over-due.  The  position  on
 all-India  scale  ‘must  be  defmitely
 serious,

 According  to  the  Menezes  Panal  re-
 port,  there  has  been  no  research  in
 regard  to  the  disturbance  caused.  to
 the  points  and  signals  due  to  induced
 current  from  the  high  voltage  electri-
 fied  traction  areas.  Fourthly,  lines,
 Coaches,  signalling  systems  and  other
 instruments  require  immediate  76-
 pairs  and  replacement.  There  is  also  a
 report  that  cable  work  was  being  done
 near  the  site  of  the  present  accident.
 Precaution  was  not  taken  as  to  whe-
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 ther  such  cable  work  could  affect  the
 signalling  system.

 As  regards  the  second  factor,  I
 would  like  to  point  out  that  the  men
 are  working  with  lines,  instruments
 and  machines  and  there  is  an  element
 of  fatigue  in  all  human  beings.  Men
 can  work  efficiently  and  quickly  if
 they  are  given  rest.  The  ILO  has
 already  formulated  a  programme  for
 improvement  of  working  conditions
 and  environment  for  all  transport  in-
 dustries.  A  multi-disciplinary  expert
 mission  visited  India  in  1978.  We  want
 to  know  whether  that  mission  was:
 informed  of  the  length  of  the  working
 hours  of  the  locomen  staff  and  the
 workmen  of  the  railways.  The  Com-
 mittee  on  Running  Allowance  has
 given  its  report  to  the  Government.  In
 that  report  it  has  been  pointed  out
 the  working  hours  that  15,  8  hours
 should  be  reduced  to  6  hours,  thereby
 giving  four  periods  of  maction.  I  want
 to  know  whether  the  Government  is
 ready  to  implement  the  recommen-
 dations  of  that  Committee.

 Government  has  declared  compen-
 sation.  But  in  view  of  the  inadequ-
 acy  of  the  compensation  declared  to
 be  given  to  the  vict'ms,  my  predeces-
 sor,  Shri  Zainal  Abedin  hag  raised  a
 point  that  some  jobs  should  be  pro-
 vided  to  the  close  relatives  of  the
 victims.  I  do  emphasise  this  fact
 that  there  may  be  some  persons  who
 have  been  injured  and  have  become
 permanently  unfit  for  work.  I  also,
 therefore,  request  and  appeal  to  the
 Government  to  provide  jobs  to  the
 close  relatives  of  those  who  have  died
 and  those  who  have  become  perma-
 nently  unfit  for  work,  In  view  of  this,
 J  put  the  following  questions:

 (a)  How  much  _  time  will  the
 Government  take  to  repair  and  rep-
 lace  the  old  worn  out  engines,  instru-
 ments,  lines  etc.  which  are  the  Toots
 of  such  accidents?



 327  Matters  under

 {Shri  Sudhir  Giri)

 (b)  Is  the  Government  prepared  to

 reduce  the  working  hours  of  the  rail-

 waymen  as  suggested  by  the  Commit-
 tee  on  Running  Allowance  and  diffe-

 rent  uwniong  of  railway  workers,  60

 as  to  keep  the  working  men  efficient,
 prompt  and  zealous  in  their  work?

 (c)  Is  the  Government  ready  to

 provide  employment  to  the  respective
 close  relatives  of  the  men  affected  by
 the  accident?

 (d)  Would  the  hon.  Minister  let  the

 House  know  the  number  of  accidents
 occurred  during  the  period  when  Tri-

 pathiji  was  incharge  and  during  Pan-

 deyji’s  regime  and  the  regime  of  the

 present  Chairman  of  the  Railway
 Board?

 MR.  DEPUTY-SPEAKER:  It  is  rot
 correct.  Why  do  you  bring  in  perso-
 nalities?

 SHRI  SUDHIR  GIRI:  I  am  just  de-
 manding  answer  because  the  present
 Chairman  of  the  Railway  Board  has
 been  boasting  of  doing  so  many  things.

 MR.  DEPUTY-SPEAKER:  ।  disal-
 low  the  last  question.

 SHR]  MALLIKARJUN:  In  1980-81,
 1013  accidents  had  taken  place,  There
 were  three  factors  which  were  pri-
 marily  responsible  for  these  accidents.
 There  were  about  304  accidents  due  to
 the  failure  of  mechanical  equipment,
 43  due  to  the  failure  of  track  and  one
 due  to  electrical  equipment.  Ag  far  as
 human  failure  is  concerned,  there
 were  about  98  accidents  which  had
 ocurred  because  of  that.

 So  far  as  the  question  of  reducing
 the  working  hours  of  locomen  and
 other  things  are  concerned,  proper
 attention  has  been  given  to  the  loco-
 men  from  time  to  time.  They  have
 been  given  all  the  requisite  things.
 They  undergo  regular  test  and  so  on
 and  so  forth.  The  apprehension  that
 accidents  occur  because  of  locomen  15
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 not  right.  Even  when  they  are  on

 duty,  breathalyser  test  is  also  con-
 ducted  and  the  Railways  are  very  very
 conscious  to  reduce  the  recurrence  of.
 the  accidents  as  they  are  occurring  of
 and  on....

 So  far  as  the  victims  are  concerned,
 we  do  have  sympathetic  attitude  to-
 wards  them.

 13,21  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  twenty  minutes  past  Fourteen  of

 the  clock.

 [वाजा

 The  Lok  Sabha  _  re-assembled  after
 Lunch  at  twentyfive  minutes  past

 Fourteen  of  the  Clock.

 [Surr  HARINATHA  MISHRA  in  the

 Chair]

 MATTERS  UNDER  RULE  377

 (i)  PENDING  APPLICATIONS  FROM
 FREEDOM  FIGHTERS  FOR  PENSION

 MR.  CHAIRMAN:  Matters  under
 rule  377.  Shri  Ram  Nagina  Mishra.

 शो  राम  गोगा मिश्र  (सलेमपुर  )  :

 सभापति  महोदय,  उत्तर-प्रदेश  के  भ्रघिकांश

 स्वतन्त्रता  -संग्राम-सैनानियों  की  राजनीतिक

 पैशन  रुकी  हुई  है  ।  यह  एक  अ्त्यन्त

 महत्वपूर्ण  कौर  गंभीर  विषय  है  ।  सम्बन्धित

 मंत्री  महोदय  को  शभ्रनेक  बार  इस  के  सम्बन्ध

 में  पत्र  लिखे गए,  कितु  उसका.  समुचित
 उत्तर  प्राप्त नहीं  हो  सका  ।  मेरी  व्यक्तिगत
 जानकारी  है  कि.  सैकड़ों ऐसे  स्वतन्त्रता

 संग्राम  सैनानी  हैं,  जिन  पर  इसका  प्रत्यन्त

 बुरा  प्रभाव  पड़ा  है  ।  केवल  देवरिया

 जनपद  शोर  बलिया  जनपद  में  50  से  ऊपर

 ऐसे  स्वतन्त्रता  संग्राम  सेना।  हैं,  जिनकी

 पेंशन रुकी  हुई  है,  जब  कि  नियमत:  उन्होंने
 अपने  सारे  कागजात  सम्बन्धित  प्रदेश  भोर

 केन्द्र  को  भेज  दिए  हैं  ।  इसी  प्रकार  समूचे  प्रदेश
 स्तर  पर  स्वतन्त्रता  संग्राम  सैनानी  परेशान

 हैं  ।.  ऐसे  महत्वपूर्ण  विषय पर  मैं
 |


